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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINEIPAL BENCH =~ 7
~ NEW DELHI. -
CCP 127/1991
in t . . ,
OA_1198/1988. Date of decision:January 13,1992,

Shri Suresh Chand & Others ... Petitioners

Vs,

Shei S.M.Viash & Another ese Respondents

Petiticnere through counsel Shri S.K.Sawhney,

Learnéd counssl for the potifioners

submits that"thp judgment of the Tribumal has

since bsen c&mblied with, Hence, noc action
urder the Cortempt of Courts Act is called

for. The C.C.P. is accordingly disposed of, .
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(P oC.JAIN) (V S .MALINMATH)
MEMBER(A) . CHAIRMAN
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